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IN THE CENTRAL ADMINISTRATIVE TPIBUHAL, JAIPUR BENCH 

JAIPUR 

Date of decision: 07.01.2004 

OA i~~:,.~74/~003 

with 

MA Ho.463/~003 

S.N.Agarwal s/t:o Shri Paramanand .n.grawal r/o P.No.6, Near 

SBBJ Gfficers Colony, Mansarovar, Jaipur-~0 presently 

working as LSG ( Supervisor) in the. off i.:::e .:.f the Railway 

Mail Service, Jp Dn., Jaipur. 

•• Applicant 

VERSUS 

1. Union of India through ihe Secretary to the 

Government of India, Department of Posts, Dak 

Bhawan, Sansad Marg, New Delhi. 

2. Chief Post Master General, Pajasthan Circle, 

Jaipur. 

3. Senior Superintendent, Railway Mail service, Jp. 

Dn. Jaipur Opp. Radio Station, M.I.Road, Jaipur • 

•• Respondents 

Mr.P.N.Jatti - counsel for the applicant. 

Mr. N.C.Goyal - counsel for the respondents 

CORAM: 

Hon'ble Mr. M.L.Chauhan, Member (Judicial) 

Hon'ble Mr. A.~.Bhandari, Member (Administrative) 

ORDER (ORAL) 

The applicant has filed the present OP; thereby 

praying for the following reliefs:-

"8.l That by a suitable writ order or the direction 

the impugned order dated 9.6.Ci3 and l~.6.03 be 

quashed and set-aside and further the respondents 

be directed to treat the orders of the applicant 
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as the standing orders as below:-

(a) C.rdere for the pc.sting of nc.rmed base LSG 

(Supervisory) dated 9.5.1995 and HSG-II vide 

Annexure A/8 and of HSG-II '.::8.5.:::oo~. 

8.2 That ae the work of the applicant is quite 

satisfactory, and the applicant has been w0rking 

in HSG-II normed baee with effect from '.::8.:::.:::00~ 

therefore the humble applicant be considered for 

promotion in HSG-I normed base. 

8.3 Any other relief which the hc·n'ble beni:h deems 

fit." 

2. Facts of the •:::ase are that the appli 0:::ant was 

app.:-ointed in the Foet.31 Department ae So:•rtin.;-r Assist.::1nt 

w.e.f. 31.7.tS.J. C•n introdu•:::tic•n of the Time B0und One 

Fr~motion (for short, TBOF) echeme in the Department vide 

DG, P&T, Hew Delhi letter dated 17.1:::'..8::: (Ann.Ai:;), the 

applicant was given f inan·:::ial upgradat ic.n ,9fter completion 

of 16 yeare of service w.e.f. 30.11.83 in the pay scale of 

Rs. .J:::'.5-f..:10 which was re7ieed to Rs. 1400-.=:300 w.e. f. 

1.1.8.S and to P.e • .J500-701)(1 w.e.f. 1.1.·~16. The applicant 

was also granted eecond financial upgradation in the pay 

ecale i:.f P.s. 11}(1(1-'.::•3•50 under the Biennial Cadre Feview 

(for shcrt, BCP) vide DG, P&T letter dated 11.10.91 

(1'.nn.A7) after 1:::0:,mpletion c•f ~r:; years of service w.e.f 

revieed by the pay scale of Re. =·000-8(1(1(1 w.e.f. l.1.9•S. 

Vide memo dated 9.6.03 (Ann.A'.::) pereons named therein were 

promoted to Lower Selection Grade (for sh0rt, LSG) in the 

scale of Rs. l..JOC1-::20(1 (pre revieed) C•n n.:.tio:-0nal baeis 

w.e.f. 1.10.10<:11 and on a·:::tual baeis fri:•m the date of 

j0ining on norm b.:i.sed LSG pc.sts on the recommendat ic·n .:if 

-- -- -----·---------
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the DPC. The name of the applicant did nGt find mention in 

this list. Vide. letter dated l::.6.~003 (Ann.Al), the 

applicant and pers('lns named therein were inf.:.rmea that 

their nameE ~ould n('lt find place in the select list due t('I 

unsatiefactory record of service. It is against these 

ordere, the applicant has filed thie OA fer the aforesaid 

reliefs. 

::: .1 The grievan•::e of the appl i 1::ant is that on•:::e the 

applicant was prom0ted to LSG cadre w.e.f. 30.11.83 under 

TEOP scheme after re•::•:0mmendations of the DPC and 

subsequently he was als 1: 0 given benefit i:1f the BCR scheme 

w.e.f. 1.lG.91 after rendering ~6 yeare i:.f satisfact.:.ry 

service, he could not have been found unEuitable after a 

lapee r:-0 f =:c, years vide impugned C·rder dated l:'..6.::003 

(Ann.Al). It was further pleaded that the applicant was 

also given further pr0m0ti0n. On the basis of this 

averment, this Tribunal ?ide order dated 30.6.'.:'.003 granted 

interim order .::.f statue-qur:-0 3S it e:dsted .:.n that day 

which order is still continuing. 

"J _, . Notices of thie application was given to the 

resi;: . .:·ndent s. The reepondente filed reply. In 

nutshell, the stand taken by the resp0ndents is that the 

applicant was given the financial upgradation under 

TE•:•P,'B(~H scheme in the grade of Rs. 140(•-:::?.Ci(J of LSG after 

recommenda t ic·n r:-·f the [oF('. and in the s 0::ale C"f Re. 1600-

'.:'.6·~0 after putting ~6 years of satisfa.::tory Eervice on 

account of their stagnation. On introduction of fast track 

promot i 0:.n f.:.r f il 1 in9 up the Lc.wer ::.ele•:::t ii:0 n Gr~de/E-Ji9her 

Selectir:-·n Grade-II r,•:•St in Post Offices/ Railw.3y Mail 

Service C•ffices, the [1PC was held in the Circle Office, 

Jaipur f1:-rr the purpose of f i 11 i ng LS•:: nr:-,rm bae:ea poets, 
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division wise at regional level w.e.f. 1.10.91 on noticnal 

basis to prepare feeder cadre for promotion to HSG-II/HSG-

I as per new recruitment rules as no DPC was held for norm 

t.ased LSG,'HSG-II pc•sts after intr.:0ductic.n c0 f TEC•P/E/~R 

schemes. It is further stated that as per recruitment 

rules, select ic0n f0r prc0mc0t ion to LSG ( nc.rm based) is 

baeed on selectic0n method as benchmark is 'Goc0d' while 

TBOP/BCR are not protmoions t.ut they are merely pla·::ement 

in ne:·:t higher s•::ale based on criteri 0: 0n of •X·mpleti.:•n of. 

1 f:.,'::6 years c.f serv i•::e. The placement under TBOP/BCR is 

baeed on non-selection method as such there is no 

benchmark. It is further etated that the name of the 

applicant wae in the zone of consideration. The DPC 

considered the name of the appl ii::ant but due to 

unsatisfactory record of serivce, hie name was n0t 

re.::c.mmended by the DPC for promc.t i·".'n in LSG (norm based). 

eon n<:·tional basie" w.e.f. 1.10.'?l. It is further stated 

that the applicant was never pr0m0ted as LSG and HSG-II. 

The respondents have also filed a Misc. Application which 

was registered as MA uo.46.3,':=:oo.::: f.:;r vacation c.f stay 

order. 

4. We have heard the learned counsel for the parties 

and gone through the material placed on record. 

4.1 From the perusal of gradation list of HSG-II 

officials corrected upt0 1.1.99 circulated vide letter 

dated 30.11.1909 (Ann.A3), the date of birth of the 

applicant has been ehown as 3.1.44 and as such the 

applicant will be retiring on superannuation on 31.1.~004. 

Admittedly, the applican~ is in the ecale 0f Rs. 5000-9000 

being LSG (ECR). Even if it is presumed that the applicant 

i~ entitled for promc.ticn ag.::1inst LSG (norm ba=-ed) pc.et 
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in the pay scale of Rs. 1400-2300 Cthe applicant is 

already getting this scale from earlier date w.e.f. 

30 .11. 83 on accc0unt of f inane ial upgradat ion under TBOP 

scheme) w.e.f. 1.10.91 on notional basis and on ar::tual 

basis on the date of joining on the norm based post, the 

applicant cannot be cc0nsidered fc.r further pre.mot ion to 

HSG-II and HSG-I for which the DPC will he held in future, 

as the applicant wil 1 be retiring on ::mperannuat ion on 

31.1.~004. Ae such, the applir::ant will not be entitled for 

further promotion even if the present OA is al le.wed. In 

view of this, the ~resent application has bei:-ome 

infructu0us and is accordingly dismissed. 

4.~ The learned counsel for the applicant submits 

that the applicant is retiring on 31.1.2004. Presently, he 

was given the charge of HSG-II and in case the interim 

stay is vacated the applicant may be displaced from that 

post and as sur::h prays that the interim order may be 

al lowed to continue t il 1 31.1. 2 004. We see r::0ns iderable 

force in the submission made by the learned counsel for 

the applicant. The interim order granted on 30.6.2003 

shall remain operative till 31.1.2004. 

5. With these observations, the OA as well as MA 

stand disposed of with no 0rder as to costs. 

~tfo?~-
(M.L.CHAUM) 

Member (A) Member (J) 

--~------·~--------------- - ------


